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Court No. - 33

HON'BLE VIKAS BUDHWAR, J.

1. Heard Sri Pankg Srivastava holding brief of Sri Astitva Srivastava,
learned counsel for the writ petitioner and Sri Jitendra Prasad, learned
Standing Counsel for the State.

2. Sri Jitendra Prasad, learned Standing Counsel has made a statement at bar

that he is possessed with the instructions and he is in a position to argue the
matter and he does not propose to file any affidavit, the writ petition be
decided on the basis of the documents available on record. With the consent

of the parties, the writ petition is being decided at the fresh stage.

3. The case of the writ petitioner is that he was initially appointed as Gram
Panchayat Adhikari in the year 1981 and he superannuated on 01.10.2024.
According to the writ petitioner his son namely Panka Kumar fell ill during
21.12.2023 to 20.03.2024 and he went for medical treatment and the total
amount so incurred in medical treatment was Rs. 4,42,105/-, the writ
petitioner claimed medical reimbursement, however, claim stood rejected on
08.05.2025 by the District Panchayat Raj Officer, Pilibhit, respondent no. 4.

4. Questioning the same, the present writ petition has been preferred.

5. The writ petition was entertained on 20.01.2026 and Instructions have

been sought.

6. Today, instructions were produced under the signature of District
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Panchayat Ra Officer, Pilibhit. Learned counsel for the writ petitioner has
sought to argue that the order impugned cannot be sustained for the simple
reason that barring recital of the Government Orders dated 22.09.2021 and
23.08.2022, there is nothing on record to suggest as to what was the basis
and violation of the Government Order dated in denying the said benefit.
Learned counsel for the writ petitioner submits that the writ petitioner being
a Ex- Government Servant was entitled for reimbursement towards the

treatment of his son.

7. S Jitendra Prasad, learned Standing Counsel on the basis of the
instructions has sought to argue that as per the Government Order dated
22.09.2021, in case, son or the daughter of the Government Servant is aged
over and above 25 years, the medica reimbursement for treatment
undergone cannot be given and further while relying upon the Government
Order dated 23.08.202, it is submitted that as per the Government Order
dated 23.08.2022 after the treatment within 30 days and before conclusion
90 days, the application isto be submitted for reimbursement.

8. | have heard the submission so made across the bar and perused the

record.

9. Facts are in issue. It is not in issue that the writ petitioner had retired as
Gram Panchayat Adhikari and his son was accorded medical treatment. The
order impugned dated 08.05.2025 reads as under .-

"HATUch GRT AU T 31 Uehol PR, ol Ffhcdl W 87 g8 G-I & ST fohd ST &g
gfagfc <ar TegEaiert & wrfed § uedd fhar 7 &1 S yHE afd, Rk w@ee vd
URAR 10T, JoYo AT o AT H0-242/2021/392/4i=-6-2020-5 (SH0) / 2020
faie 22.09.2021 td T4 fAReres, UemadRS JoWo & U |0-2/3554/2022-2/23/2020
HAT-2, @S, faieh 23 e 2022 # &t 1t fafed sgaeen & FgaR dRY Au=ieerdrg guf
A §U FIuYH Ffchcdl T’ 99 & IW 03 A1E & ek & FRifchedn wfagfd 2w weqd
forarm ST =nfeq o Stafer g grT Qo =wél foran T, srefa sk R v ffesean wfagfd
a1 WihR fhd ST I 781 & |

a: I Fefercar ufdafd T Tred = aeard Afed et Jod § 38 fder o arg amd
foraT ST 21 qe ERd Tk St @ foh au widsy | off Swik areeent | & it fafga
XY & AIER & T AT TRy gui o o ggrd &l fafcheaar ufagfd grar




WRIA No. 559 of 2026
3

HEEATER R hl JUCsY T T el

TqTY & Y Ufed Seare Ut AT HHAR! heleld ffchcdl AT o Twaiid dcehld dle
TR Fl-ed RifchedTerdl & 37U Td U= AT bl Rifhear a=mn gRida &) dfea
AT JUTEATT T HHAT hirerd TfhedT AT o g1 fild &1 & sav fafchcar wed
ST 37T ImhgER fohcar vfagfd <@ a7 foRg s & Rafa & sues g1 wqa
faifehca ufdufd ard o famm =i fora S| forerent qut STeariicd stmdest g |

10. On a pointed query being raised to the learned Standing Counsel whether
the terms and conditions of the Government Order have been specificaly
noted in the order impugned or not, the answer with regard to the
Government Order dated 22.09.2021 isin negative.

11. Sri Jitendra Prasad, learned Standing Counsel submits that the order be
set aside, matter be remitted back to the authority to pass a fresh order
indicating the reasons in that regard qua the Government Order dated
22.09.2021 and 23.08.2022.

12. Accordingly, the writ petition is being decided in the following terms.-

(a) the order dated 08.09.2025 passed by District Panchayat Ra Officer,
Pilibhit is set aside;

(b) matter stands remitted back to pass a reasoned and a fresh order clearing
indicating the reasons for non reimbursement in terms of the Government
Orders dated 22.09.2021 and 23.08.2022 within a period of two months.

13. With the aforesaid observations, the writ petition stands disposed of.

14. Needless to point out that passing of the order today while setting aside
the order dated 08.05.2025 of the District Panchayhat Rgj Officer would not
in any manner whatsoever given automatic right of the writ petitioner for
medical reimbursement that will be subject to the orders passed by

authorities.

January 30, 2026
Rajesh
(Vikas Budhwar,J.)

Digitally signed by :-
RAJESH KUMAR
High Court of Judicature at Allahabad
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